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Oate of decision: 25-1-1999

Between:

-

Lalman Balram., .o Applicant.
And

The General Managsr, represanted by
Union of India, S.C.Railuay, Rail
Nilayam, Secunderabad.

Chief Personnel Officer, S.C.Railuay,
Rail Nilayam, Secunderabad.

Oivisional Railuway Manager {(Personnsl),
Hyderabad Division, S.C.Railway,
Sacundaragbad.

Divisional Personnsl Officer,
Hyderabad Division, 3.C.Railuway,
Secunderabad.

Yenkoba, "o .o Respondents,

Counsel far the Applicant: Sri S.Ramakrishna Rao.

Counsel for the Rgspondents: Sri C.V.Malla Raddy.

CORUM.

Hon'ble Sri R.Rangarajan,Member (a)

Hon'ble Sri B.S.Jai Parameshuar ,Member (3J)
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0.A.1068/97.,

(by Hon'ble Sri R.Rangarajan,Member (R)

Heard Sri S.Ramakrishna Rac for the Applicant

-and Sri C.V.Malla Reddy for the Respondents.

The Applicant in this 0O.A., submits that he
was a casual labour Kalasi fProm 1966 onwards and hs
was made a CMR RarxpSRKER tempurary status kalasi with
effect from 19,.8.1978. He was conferred tamporary
status of CMR Carpenter in the Artisan categofy with
effect Prom 19-7-1989., His services were regularised
as s regblar carpenter with effectom from 3.1.1992.

He retifed from service on 28.2,1993. The applicant
submits that he should have been regularised under the

de~casualisation
rucaskkixakiar schema earlier to 19.8.1978., If that

s ‘ .
-tg go, he would have got pension and pensionary benefits

* This O.A., is Piled praying for a direction
te the respondsnts to trsat him as having bsen absorbed
uith effact- from 19.7.1987 with all consegugntial benefits,

penaion and pensionaryk bensfits.

A reply has been filed by the rsespondsnts in
this 0.A. In para 8 of the reply it is stated that the
applicant’'s services as CMR/Khalasi from 19.8.1978 to

-

2.1.1982 is 13 years, 4months and 14 days. 50% of that

7 "
period i.e., & yearsBmonths and B days h are to be taken:
for calculating the qualiffying service. The ppplicant

was made a regular carpenter from 1.1.1992 and he retired

on 28.2.1993. Thus a period of one year, ORe month and
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16 days is also to be taken as qualifying sarvice.
Thes the qualifying service is 7 years, 9 months and
26 days which is less than 10 years service, Hence,
he is not entitled for any pension and pensionary

benafitsg.

The applicant has not indicated any details

in regard to Eié gervice perticulars. Ha only
8

submits that/should have been requlerised with effect
from 19.8.1978. That too as a carpenter. gut there
is no material available to come to conclusion that
as per the records available.wnd hinmﬂ$s per letter
dated 25.4.1991 addressad to the Labour Enforcemant
Officer (Central)sada Anand, Indraprashta, Up-Nagar,
Nasik by ORM(P)MG/HYN/SC (Annexure S page 16 |
to the 0.A.) it appears that the applicant was engagsd

as casual labour an 21.8.1967 and acquired CMR Status

on 19.8.1978'by virtus of continuous sarvice rendered
that

by him. It is also not clear when the proposal came into

being. Thaugh the applicant submits that ths de-casua

‘Schems

preoposed came @nto existence in the year ,1989, fo
records have been produced to this effact. Earlier
also the applicant ha%'Piled 0.A.370/92 on the file
of the Bombasy Bench of the Tribunal, That 0.A., was

digsposed aof as heving no msrits. That dismissal was

due to incomplete detal 1s given by the Applicant.
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In vieuw of the above circumstances,
we feel that the applicant should make out a detalled
representation in regard to his case and bring out

correctly as to how he is entitled for the payment

of pension and pensionary benefits. He should submit

his representation to the concerned reéspondent Authorities

for consideration. If such a repressntation is

eeceivad ths same should be disposed of by tha

respondents Authoritiss in accordance with law.

The O.A., is disposed of as above.

No costs. ‘ ' '
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v5.3 ME SHWAR )} (R ,RANGARAJAN)
MEMBER (J) MEMBER (A) |
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Dictated in open Court.
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